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RAJYA SABHA

Monday the 1st 1)ecember, 1969 [the 10th
Agrahayana, 1891 (Saka)

The House met at eleven of the clock,
Mr. CEAIRMAN 11 the chair.

ORAL ANSWELS TO QUESTIONS

Boarp oOF DIRE( rors OF M/s BENNETT
Coremsn & Co.

*296. SHRI .. G. KULKARNI
Will the Minister of INDUSTRIAL
DEVELOPMENT], INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to refer to the an wer to Starred Question
No. 553 given in 'he Rajya Sabha on the
18th August, 1969 and state :

(a) the progres: so far made with regard
to the application to be submitted to the
Court for change  f the Board of Directors
of M/s. Bennett +loleman & Co.

(b) whether it is a fact that Mr. S. }.
Jain, is trying to ge t his nominees a favoura-
ble position in tb: reconstituted Board;
and

(c) if the answ r to part (b) above be
in negative, wha. are the names of the
Board of Director ?

THE MINIST}R OF STATE 1IN THE
MINISTRY OT INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFl AIRS (SHRI K. V.
RAGI{UNATHA REDDY) : (a) to (c)
Since the Starred Questien No. 553 was
answered in the lajya Sabha on the 18th
of August, 1969, t1e Bombay High Court
has disposed of th: petition under section
398 of the Compames Act, 1956 by its
order dated 28th August, 1969 dealing
with the reconstit ition of the Board of
directors and otler connected matters,
The Board of direc. ors has been reconstitut-
ed by the Court w der the aforesiad order.
The salient feature: of the Judgment dated
20th Augrist, 1969 are as under :—

"The Board is to comprise eleven direc-
tors as below :—

(a) Directors appoin.ed by the Court—
1. ShriK. T. 1lesai~Chairman

5, 8. M. Dahanukar

R

,, K. S. lingineer

,» G. V. Desai

CA ol

s G. D. Parikh—appointed by
Cour: order dated 1-10-69.
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(b) Drrectors appointed by the Central Govern-
ment.—

1. Dr. R. K. Hazari
2. Shri S. M. Kumaramangalam
3. Shri H. M. Trivedi.

(c¢) Directors representing  shareholders
1. Shri Mauli Chandra Sharma
2. Shri Narindra Kumar

L. M. Singhvi. (He has since
resigned ana his place has
been taken over by Shri
A. K. Jain by Cooption by the
shareholders’ directors against
the quota of directors re-
presenting shareholders.)

3. Dr.

The Court has stated that the Board as
constituted by it would give a effective
majority tc the directors appointed by the
Court and the Government over the share-
holders’ directors. The period of operation
of the reconstituted Board is to be seven
years froin the date of the Judgement.

§/Shri S. P. Jain, Gain Chand Jain,
Alok Prakash Jain and Smt. Rama Jain
have heen restrained by an injuction
from interfering with or intermeddling in
the affairs of the company and its conduct
and management,

The costs of the Central Government i
these proceedings are to be borne and paid
by Shri 8. P. Jain.

With regard to the employees who have
assisted tne Government in the investiga-
tion, the Court has given protection
to them against any punishment except
on allegations other than those contained
in the petition under section 398 of the
Act. Tt has also been provided that they
cannot be punished without the prior ap-
proval of the Court.

Seven appeals have heen filed against
this Judgement by some of the respondents
in the petition under section 398 including
Shri 8. P. Jain and these are pending in the
Bombay High Court.

SHR1 A. G. KULKARNI : May [
know from the Government whether they
are aware that the Bennett Coleman and
Company aflairs are investigated under
the Industries (Development and Regula-
tion) Act for fraudulent management
of the company? in such circumstances,
may I know whether the Government
will consider that such large-scale Press.
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media, for the hecalthy development of
democracy 1n this country, should be turned
either into a corporation or into a trust
where the journilists, the editors and the
employees will have interest in  running
such a trust and which will have what
you call a social commitment to the purpose
of democracy ? May I know from the Govern=
ment whether thzy  will  assure us
that some such thinking will take place
so that the develop.ment of this democracy
in a healthier manner will be achieved ?

SHRI K. V. RAGHUNATHA RED-
DY : Sir, ta: . ivesugations 1n respect
of this company were conducted under
the relevant prov.siyns of the Cempanies
Act and proceedings were launched under
section 388(B) and secticn 398 of the Act.

SHRI A. G. KULKARNI : Sir, you
have heard my question and you have
heard the Minister’s reply. You either
protect me or direct the Minister tc
reply either in the negative or in the posi-
tive. 1 have stated categorically my re-
quirement and he has replied that it is
being investigated under this rule or that
rule. Is that a complete reply, Sir?

MR. CHAIRMAN : Do you want to
add anything ?

SHR1 K. V.RAGHUNATHA REDDY:
May I respectfully submit to the hon.
Member, Shri Kulkarni, and yourself
that two questions have been raised here.
About the nature of the investigations.
I said that the investigations were con-
ducted under the relevant provisions of the
Companies Act—I need not quote the
provisions—and proceedings were launched
against the concerned persons under
section 388(B) and section 398 of the
Companies Act. The other question which

[ RAJYA SABHA ]

the hon. Memper was pleased to raise
refers to the general policy on which
I cannot immediately comment. Certainly
the observations which he has made here
would be borne in mind when we deal
with this matter. .

SHRI A. G. KULKARNI : I want
to know whether the Geoevernment is
aware of the recommmendaticn of the Press
Council about the diffusion of ownership
with regard to monopolies in the Press
and, whether it has accepted the report
of the Press Council, Apart from that, I
want a categorical assurance from the

Government that wherever such trusts
and corporations are created by Journalists, |
editors and the employees, the Industrial

Finance Corporation or the Newspaper ‘
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Finance Corporation will be directed to
sanction maximum loans on merits and
secondly, under no circumstances any
represcntative of the Jains will be appointed
as Chairman of the Bennett Coleman and
Company. 1 want a categorical assurance
on these two points.

SHRI K, V. RAGHUNATHA REDDY:
Sir, I may respectfully submit that I am
answering a very limited question raised
by the hon. Member, Shri Kulkarni. As
far as our views against monopoly are con-
cerned, we have stated our position. We

| are against all kinds of monopoly and con-
centration of econemic power. Certainly
the observations which the learned Member
has made will be borne in mind. Beyond
that I am not in a position to say as these
questions do not directly arise from this
question.

SHRI A. D. MANI : The hon. Minister
made a reference to the order of the High
Court about the life of the re-constituted
Board being seven years. Am I to understand
from him that after seven years, the con-
cern will go back to the shareholders as
it should, or is it the intention of the
Government to keep control of this company
in perpetuity?

SHRIK.,V.RAGHUNATHA REDDY:
The judgement of the court is clear. I do
not propose to interpret the judgement of
the court.

o faiwa anf @ 70 W um s9W
FFE FA AT TG AT AT
¥ A 9 IEvEEd # W faere gwrd
frasq guga @ &y =t § o fagan
T ATH TS & qiF FA F fag
frama gud o7 off Mgt AR W
TE I g W1 T YT AW AT GE
frasa fro o 9 o) S Ffee aret
HaTa @ E?

SHRI FAKHRUDDIN ALI AHMED :
So far as Mr. Hazari is concerned, he has
been a mermnber of this Board for a long
time and he is continuing as a member,

" sft frdaa awi F qs @ a1 fF o
T Tl aafwr § S fagan a7 oT% SRS
Fr = &% fag faw gg 9 7

SHRI FAKHRUDDIN ALI AHMED :
He is the same man.



2017 Oral Aiswers

St UKAT@ : Fq qg AWHAT FE A
nar A R § 3 #ft i 99
& ot oF afy g€, aEer gan fF o
T &0 ¥ A1 Y T[SECH STl WY
g Fi ! AR g FEm AT AT ! SH
FART T ARG T IT ATHI H T F0)
afvaga R F fEn o s A FT
AFTAGT T G &F 09§, I9 dH-
FA FT AT G TR T WIRIIAE
ST Y gEF FE F g FE § qfEq
F o fFaag ey sEized  #§ g
AT FT GG T F1 AFF F 924 W
TGAT AT FMT TE7 T@AT g ql T I
& fau sfimE, et I SrEgEE w91 7
T gaw 999 g fF A A e angd
¥ wr & gdr § fF zw aw fomen smg
g 39 F1 I H @1 A1 wr g, 99 sfemq
UaT qEE, 9§ & 93 Ia@q aar fou
T, FAT FIAA FT T, IT F GG ALY
T RA T | a1 T I:MT TF &r AreH
F T TG TWAT FALAT  ATH N
Hoomar g ar WY T 3@ emedr § W
A gar §, w1 & 5 W g, 9 AErd
g fr s s wgi st AT e
g ays fem e & 7w SrArd
g fF @ # rmafe @7 & A
R =g g Hnr sfea Age
F FEfree] ¥ Mg g F FI0 S
1 Ig IR At Ag fem s @ g Y

= waTEE el AgAT ¢ Rl TF
qgd dare F AR F g, T AWT qmEn
T fF e A S TF omsT famn sw &
watfas  UF AR ME STERE AHFW
gAT Z | WA I S A F Ay
T wfrauare 9 & a9 &1@ ge 4@
fr frw ARz & uF w81 919 fag
F afd § g@argT FT S FTH EE @
R T I T S & §F § A8
=B axg T g, i sma v fE
I TH a%g A1, A 9 ATAA # haAA!
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famr sk o ot s F R frm
el T gER WATA T qATCAF &, A ATHA |
T #1 fewww &7 & fag ggr dar7 a3y
f& * @1 gl s=er & AR FF ar
gqd g+ 5@ F1 TEaiT qer  guedr
& IF T OFR T | FAW HO
ATgd  OF AfST qE% §, dgd owel
AT § o fag ST #1739 T e A
T & W gET @ S g g @d ®
TIF SHHT @ § T ATCAF T8I |
I ¥ gaT FrE gEm@ gar @ af
TG TE Y TEHT &5 qiedd Tl g |

EATU 7 FIE gAAGT g7 § e 7 ey
FAA F Afqare 9¥ 39 w1 9@ g
@1 T g | ,

B XIHRATEAN : HA, JQ G AT
f& ST wHEET woRR WM s @fa-
SHTE ST & A gem € 99 § fafeww
AT T T &7 g4I JLHTT q&q
FT AT X W@ |

ot wwrafa : 39 1 JaTE 9T W@

#{t TAAAN : g/ FT AH 757 A |
SHAT ®1 AUFT § A @AY AR |
I W AT AT FT Fd & {6 a8 T
F A & g 7 s mfea gme 99
q S ga=ET A ar ag F@r ar JifE
IE gL aﬁﬁarn@wg‘ﬁr%'

S waedla wr SgAR : gHALT g
&Y 8 T SH AT w7 7

= AT Fg GEHET gemr @
AR FE F AT ITF AH G §

=it gnafa : [fafeer 7T R @ 2
B ag A gar 3

| FIHATWA © AT JAAT & SHI-
0 R 9w F fegg & fau qer

¥ 7gT & 1 9 F1 feurar oA = ' d

la?
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ol gamafa . ag sFga g fF 3 for
T

& TAAATNAY : FIHIL FL5, A9 &
¥ MaAE @ ;oL

sft gl : o qg wA A W@ E v
IS gaTd Tgl I5aT |

St TIAFITI : 37T IT FT ITZWEE
FX | S FT WAT FCETF Tl ¢ |

SHRIC. D. PANDE : The hon. Minister
had said that there was no agreement
with $.P. Jain and Company. Is it a fact
that a copy of the agreement was presented
in the court and the Judge said; “I do not
take cognizance of this treaty or agreement
between the Government and S.I. Jain
and Company.” Can the Government deny
this thing? What are the reasons or what
were the considerations for dominating
a publishing company by Government’s
action, so that the paper may be bullied
into obedience to the Government’s
policy ?

SHRI FAKHRUDDIN ALl AHMED
As I have already pointed out, there was
a negotiation between the parties, hut
before a settlement could be arrived at,
the court passed an order. Therefore,
there was no necessity of the matter being
pursued further. :

SHRI RAJNARAIN : Tais is conceal-
ment of facts. gz fyfesier &1 Fara &
STar g |

MR. CHAIRMAN : Was an agreement
filad in court? That was the question.

SHRI FAKHRUDDIN ALI AH-
MED : Before the agreement could be
sent to the court, the court had already
i assed an order. .

SHRI S. N. MISHRA : There was an
agreemeit between the two parties. One
party presented the terms of the agreement
to the court. That is on record in the

court. Nuw, the Mlinister is denying
i". he says no such agreement could
be made available tc the court. Well,

one can understand that the Minister,
w.s not able to present it to the court
but the other party has been able to
present it to the court. I would like to
know the terms of the agreement, the full
t-xt of the agreement. That is what the |

[ RAJYA SABHA ]
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House is entitled to know and the Minister
is just withholding it from the House.

MR. CHAIRMAN : [ will ask him
again.
SHRI FAKHRUDDIN ALI-

AHMED : May that I just say that this has
already been laid on that Table of
the louse earlier. Shri S. P. Jain moved
the Bombay High Court on 1st September
1969 for recording of a compromise.
In the atiidavit filed that day in support
of the application the following submis-
sion wasmade. The matter was heard by
the Bombay High Court on 6th September
1969. The Council fer the Union of
India. on instructions, denied that any
concluded agreement or compromise had
been arrived at. This has been placed
on the Table. So, the terms were being
negotiated, but there was no concluded
agreement. The application was dismissed
by the Bombay High Court.

MR. CHAIRMAN : The Court
said that there had been no concluded
agreement.

DR. BHAI MAHAVIR : [ would
request you to ask the hon. Minister to
reconcile the two statements that he
has made. First he said there was no agree-
ment that was made and secondly
he said that before the terms of the agree-
ment cculd be presented te the Court
the Court had passed orders. 1 would
like to know whether there was any
agrecrent or not.

(Interruptions)

SHRI A. P. CHATTERJEE : The
Minister must say whether the agre-
ement was filea in court or not.

MR. CHAIRMAN : I understand
from the Minister’s statement that one
party alleged an agreement and the
Government of India, tne Union, said
that there had been no concluded agree-
ment. That is what I have understood.

St VRATN 2 TAGAHT F FEA FT
qoqa ag & fF eee arEf A St uilidE
Fy AT FEr 5 a7 oz gam & wg 9w
A3 G & | g WOOAT Hfqe F arar
g X 9 a9 ¥ g9 ¥ T@ ATH 7 FF
I TATHT & 1 I9 AT R F FC g
faz ik wiaree &= 5t &9 51 95
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9T GAT§ | T 19Q 7 qHS § TG
qvg § 97 g AT E |

SHRI S. N. MISHRA :
obvious contradictions in the statement
made by the hon. Minister, The hon.
Minister earlier said to the House that
before the agreemert could be presented
to the court, that is | efore the terms of the
agreement could b: presented to the
court, the court proiocunced its verdict,
Thatis on record Now, the hon.
Minister back. ou. from that saying
that the other party did  present
some terms of the agieement to the court,
but we had not conc uded any agreement
with the other party So, there are ob-
vious contradictions between the two
statements. I would like you to examine
.both the statement: and then give your
opinion to the Hoise tomorrow.

There are

MR. CHAIRMAN : Please clarify.
SHRI TAKHRUDDIN ALI AH-
MED : What I hads ated was that certain
terms were under nigotiation and before
the agreernent was arrived at, the Court
had already passec an order. There
was on concluded agreement cn the
basis of which the court could take a
decision. The t rms were  being
negotiated, but hsfore the agreemcnt
was concluded, the court gave orders.
There was no conch ded agreement.

) VKATAW : ffA, FTq FH GAT
g ) e, T, wEAde 3 awetar
famr A, o aw Afwqg, TEREE
F guAET FAT | Zw SR #Y STy
gt 5 =@ AvE a7 A9l genm, §Ed H
F97 g5, WAdHT N "ASEE gs, R}
aréf & ITHRT IE F7 f2AT, A9 TENHT
J ag #g1 % wreee fediom oy wemde
T J@faargd g @ faswa 420
AT gz wif gog F1 QUEle
T TET Y AT T e ot Sgwe wIgd
FAG |

SHRI BHUPESH, GUPTA: I want to
make a submission. The issue need not
be gone into in d:tail. We are interes-
ted in saying that Nir. Shanti Prasad Jain
or his men do not chme anywhere into it.

that is the main thiag, Therefore, we do
not want .

[ 1 DEG, 1969]
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MR. CHAIRMAN : krof. Kothari.

PROF. SHANTI KOTHARI : Tre
public confidence has been seriously shaken
in our seriousness about the discussion
onthe monopcly houseshaving tremendous
influence on the political life of h2
country. In view of the serious charges
and allegations made against Mr. S.P.
Jain’s industrial and other ventures what
is the hitch in laying on the Table of the
House a copy of the letter referred to
Members of the Jain family—in this case
concerned with the Bennett Coleman—are
frequent visitors to so many of the Ministers
dealing with economic matters and since
it has aroused a doubt in the public minds
about our integrity, may I know if the
Government is considering a ban on any
such communication or contact by the big
business houses with the sensitive authori-
ties ?

MR. CHAIRMAN : Twentyfour minutes
we have taken over this.

SHRI K. V. RAGHUNATHA REDDY :
Sir, the hon. Member, krof. Kothari,
has put a pumber of questions, and he
had referred to Ministers. I do not know
whom he has got in his mind.

PROF. SHANTI KOTHARI

nomic Ministers.

: Eco-

SHRI K.V.RAGHUNATHAREDDY:
The hon. House knows, and the hon.
Member knows, that we are against all
kinds of monopoly and the Government
certainly would like to regulate inter-
corporate investments in the interests of
proper management. These questions, though
very important, in my aumble, submission,
do not arise from this question.

PROF. SHANTI KOTHARI Sir
I want your protection. I asked, whether
those companies in which the same ge-
ntleman is involved or has direct control
or some sort of control through his fami-
ly members, he or his friends or his rela-
tions were receiving financial nourishment
from he Government?

SHRI K.V, RAGHUNATHA RADDY':
Hc may kindly put a separate question.

SHRI ARJUN ARORA : Frof, Kothari
asked a very direct question : What is
the hitch in the Government placing this
supposed agreement on the Table of the
House ? I believe, Sir, according to zll
canons of parliamentary practice, that
this question  does very directly
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arise .from this question. It is wrong
of the Minister to say that nothing of
what Prof.  Kothari has asked arises
aut of this question. So, I request you to
please direct the Minister to reply to the
very relevant, pertinent and direct ques-
tion of Prof. Kothari as'to what is the witch
in laying the supposed agreement, which
has been presented 1o the court, on the
Table of the House.

SHRI BHUPESH GUPTA On a
point or order. The position is not that.
We had been asking questions and the
Minister should help the House. ..

MR. CHAIRMAN : Let him reply .

SHRIK.V.RAGHUNATHA REDDY ;
My senior colleague had already ans-
wered that there was no  concluded
agreement.

SHRI A. G. KULKARNI : Sir, on
a point of order. An agreement is sup-
posed to have been concluded. Now he
says that there is no concluded agree-
ment. The other party has given an
affidavit to the court that it is an agree-
ment

SHRI BHUPESH GUPTA You
better tell what is the agreement, the
names that were agreed upon. It is
1 simple thing.

5T THAATTIN ¢
s

st qumafa : w4 oT Sf55

TF g1 3 9

St UATIAN : F HfaNT § o a3
HIAAT TAT AT AT AZT T AT AT A7
T, Fdiaie O Bae g1 WY Fq I

MR. CHAIRMAN : Please sit down.

SHRI RAM NIWAS MIRDHA
Sir, all these things arise because the
word agreement bas been used. The
Government has written a letter to the
person concerned. That may or may
not be an agreement in the technical
sense. So. the confusion should be re-
moved. What letter was that which
was written by the Government as a
result of the discussion between the
parties? That should come out.

(Interruption)

[ RAJYA SABHA |
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MR. CHAIRMAN : You do not allow
the Minister to reply.

SHRI K. V. RAGHUNATHA
REDDY : My senior colleague had
already made a submission that there
was no concluded agreemeunt. If there
is no concluded agreement, Sir, the rest
of the discussion in respect of any pro-
posal would be only in the nature of
discussing a proposal and not a matter
of agreement. Unless the two parties
agree on any proposition, it cannot be
an agreement. I need not go into that
question. [ may only read a particular
passage here from the statement which
we have placed on the Table of the House
answering a previous question

“The matter was heard. by the
Bombay High  Court on 6th September
1969. The Counsel for the Union
o India, on instructions, denied that
any concluded agreement or com-
promise as claimed by Shri 8. P. Jain
had been arrived at.”

SHRI M. M. DHARIA Sir, on
a point of order. The question put to the
hon. Minister is, if there 1s no agree-
ment which is filed, then what was that
piece of paper alleged to be an agreement
that was filed in the court by Mr. Jain.
Mr. Chairman, the House is interested
in knowing the facts, and the minutes
that are lost are because of the evasive
replies coming from the Government.
May I request you to direct the Govern-
ment to say what was the piece of paper
which was filed by Mr. Jain which they
have stated is the agreement? We
are interested in that information.

SHRI FAKXHRUDDIN ALI AHMED :
The only thing which I would like to
add is, is it the policy that all the terms
of negotiations which are entered into
with parties, beforé they are concluded
shoula be placed before the House?

(Interruption )

SHRI M. M. DHARIA : Sir, I raised
a point o1 order. I wanted a direction
flom you to the Government telling
the Government that the piece of docu-
ment filed by Mr. Jain has created a
lot of suspicion, and there is again a
feeling that the Government is trying
to protect Mr. Jain’s interests. We are
interested in knowing what was the docu-
ment filed by Mr. Jain in the court and
afterwards Government can give clari-
fication.
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SHRI BHU}ESH GUFTA : A docu- | to the counsel and therefore the matter

ment has been filcd in the court. A docu-
ment which has been filed in the court
is not a secret afiiir. Why the document
should be withheld from the House?
Therefore, the (zovernment should tell
us about the doc iment. 1n fact, having
filed it in the court, the Government
should lay a cony or the document on
the Table of th¢ House. That is what
we wante

(Inl rruptions.)

SHRI RAJNARAIN : Sir, on a point
of orders

SHRI CHANDRA SHEKHAR :
the document i. a letter from
Prasad, Secretayy in the Ministry of
Industrial Devel pment, written to one
of the Jains in v hich some sort of agree-

ent has been idicated and that letter
has already becn filed in the Bombay
High Court. TI at letter is not a secret
or confidential ¢ ocument. It is already
So the Minister
should say that this is the letter written
by Mr. R. trisad, Secretary, to Mr.
Shan!i trasad Jain. That was a letter
written In a wrong moment on a wrong
presumption...(Ir ‘erruptions) 1 do not defend.
I have a right to say. I am not going
to take promptir gs frocm you., This is not
a secret documvnt. It is a document
submitted to tle High Court and the
Minister can ea.ily say what the docu-
ment is, . .

Sir,
one R.

(Intercuptions)

MR. CHAIRMAN : May I suggest one
thing? *

s TRARE ¢ A § F Q15T AR
HIET IR FXTGTF

SHRI B. X. P. SINHA : I dc not
know why tht Government should be
so secretive ahout it. This letter is

not the first thing that went before the
honourable Hig1 Court of Bombay. On
the day when the matter was taken up
this is my information as a lawer which
1 have got from my lawyer friends—
the court decared that Mr. Kunte’s
term was over and therefore some new
Director weuld »e appointed. The counsel
for Mr. Shanti krasad Jain made a state-
ment and made a prayer for adjournment
on the basis—i. must be in the note of
the High Cou t—that there was some
sort of underst:nding oetween them and
the Governmen' of India, that the under-
standing had not been communicated

|

should be adjourned.
said-—I think he is the Government’s
counse!l—!ia! he had received no 1n-
structions from is client. Therefore he
did not agree to adjournment. Therefore
the Judge rejected the prayer for adjourn-
men. and nominated an ex-Chief Justice
as the Chairman of the Board of Directors
in place of Mr. Kunte. Only a few days
later, Mr. Shanti Prasad Jain or some-
body who is representing Mr. Jain, took
out what is known as a Judge’s summons
in the court and prayed to the court.

Mr. Khambatta

MR. CHAIRMAN Mr. Sinha, I
do not want the proceedings of the court.
It is taking up too much time, .. (Infer-
ruptions) There is no point of order.

SHRI1 B. K. P. SINHA : No, no..,

MR. CHAIRMAN : Pleas , sit downe,
The whole question is . . .

sl AUTRAIAN : AT T, 5 ATF 31T
g za® g fagr g |

st warefa @ U 79 a7 g7 Afwg )

st VTGN : AT AIAT A5 gRFY
Far faar

MR. CHAIRMAN : The simple ques-
tion js this. Even though the Govern-
ment’s case is that there was no conclu-
ded agreement and the Government did
not accept the alleged agreement pre-
sented by Shri Shanti Prasad Jain, the
question is whether the Government is
prepared to furnish to the House that
document—whatever it was—which was
produced on behalf of Shri Shanti Prasad
Jain. That is the question. And from
every point of order, I have understood
this to be the common question. Is that
all right?

HON. MEMBERS Yes.

MR. CHAIRMAN : I want to know
from the Government whether they are
prepared to furnish a copy of such a letter

or not and, if not, why not. Then the
House will be satisfied.
SHRJ) BHUPESH GUPTA : Why I

am asking this is, Government can seek
protection only in public interest. Having
placed it in the law court, they should
lay it here. In fact, the document is
a part of the proceedings. It is an open
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thing.  That question does nat arise,
The document, under your direction.

should now be made kwewn to the
House.
SHRI KRISHAN KANT : In this

respect I want to refer to my question
in August when I had requested whether
an out-of-court settlement is coming or
not.  The afimster replied that we do
not want to do or say anything, because
all things are on record. And Mr. Bhupesh
Gupta said .

MR. CHAIRMAN : What is this?
I do not understand. Is it a discussion |
or what ?* (Interruptivns) Please sit down, !
Mr. Krishan XKant.

SHRI KRISHNA KANT : Sir, I will
finish,

«SHRI CHAIRMAN : When I
standing you will have to sit down.
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‘*to direct the \nister.”

SHRI FAK/IRUDDIN ALI AHMED :
May I first of 1l. as I said, point out that
there was no c ncluded agreement and not
such agreemen was filed before the court.
What I could uderstand from the question
put by hon’ble Members is that they want
a copy of th: letter written by ou
Secretary to Suri S. P, Jain to be placed
before the Hoyuse. If that is so, I will
~do so.

SHRI S. N MISHRA : Sir, only one
minute I shall take. In the first instance
the House wonld like to know whether
the officer conerned wrote with the con-
sent of the G )vernment or not...

MR. CHAIRMAN : I do not allow
this question.

SHRI S.
“If the office:

MISHRA : No, Sir.
has  written  without
the Government’s consent why did they
not take any action against the officer
concerned? ""he Minister seems to be
quibbling wit1 the word “concluded”
and  “unconc uded”. What is the dif-
ference betwee . a agreement “concluded”
-and an  “nconcluded agreement’?
Did the ' unconcluded agreement”’
was communic ited by the officer concerned
to the other p:rty have the Government’s
consent? I hare got reliable information
that there was a Cabinet decision on the
point that an : greement should be conclu-
ded with the other party. Would the
Minister be i1 a position to calegori-
cally state th:tthere was no Cabiaet de-
cision ?

N,

(Interruptions)

= HARCTN 2w, gz famoif-
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SHRI S. N. MISHRA :
the responsibiiitv of the Cabinet
-officer concer:ed. . .

Is it not
for the

(Interruptions)
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MR. CHAIRMAN : I have called

the next question.

SHRI BHUPESH GUPTA : There-

fore, the text of the letter is very material.

SHRI S. D. MISRA : Let there be
a half-an-hour discussion. Sir, you did
not allow us to put a question.

MiGrRATION OF CAPITAL AND INDUSTRY
FROM WEST BENGAL

*297. DR. BHAI MAHAVIR : Wil
the Minister of INDUSTRIAL DEVELO-
PMENT INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state

(a) whether itis a fact that there has
been large scale migration of capital and
industry from Calcutta and other parts
of West Bengal since the last General
Election;

(b) if so, whether the movement
of capital and industry is permissible
under the Industrial Regulations and De-
velopment Control Act;

(c) whether it is also a fact that some
of these industries have purchased vast
areas of land in Faridabad. and Gha-
zjibad in recent months; and

(d) what are the Government’s views

in this matter?

!

1 THE DEPUTY MINISTER 1IN
] THE DEPARTMENT OF INDUSTRI-
AL DEVELTZMENT, INTERNAL
‘ TRADE AMD COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH):
(a) to (d) A statement is .laid on
l the Table of the House.

STATEMENT

(@) So -r as migration of industry
two licences have been
issued since 1967, under the Industries
(Development and  Regulation) Act,
1951 for changing the location of industri-
al undertakings from West  Benga! to
other States. One application for change
of location is pending.  As regards the
the question of migration of capital, no
quantitative assessment is  available.

is concerned,

(b) All industrial undertakings register-
ed or licensed under the Act are required
to obtain a licence/permission for change
( of location of their undertakings. The
| provisions of the Act are not applicable
| to the movement of capital.

!




